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IN THE CENTRAL ADMINISTRATIUE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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G.A. NU. 5&/94' Dto OP DBCiSiGﬂ : 10-85;'5940

Mr. G.R.Spgashylam e«e Applicant.
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1. The Union of India, Rep.by
.the Secretary, Oaspartment
6f Posts, Ministry of
Communications, Daktar 8havan,
New Delhi - 110 001,

2. The Chief Postmastgr Generzl,
Andhra Circle, :
Hyderabad - 500 081.

3. The Director of Accounts (Pastal)

A,P.Circle, Abids,
Hyderabad - 500 0O01. .+ Respondents.

Counsel for the Applicant : Mr. J.V. Lakshmana Rao

Counssel Por the Respondents: Mr. N.R.Devaraj, Sr.CGS5C.

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMAER (JupL.)
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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{ As per the Hon'ble Sri A,V, Haridasan, Mamber (J)

9’(;-, This application 4e- filed U/s 19 of the A.T.Acﬁ
'*ge applicant who retired on superannuation on 30-11-93
has prayed that the respondents may be dirscted to
Wwithdraw or cancel the charge -shgstuissued on 29~5=91,
While the applicant was in sarviﬁe he was served with

a Memo, of Charge dt.29-5-91 undaiaﬁule 14 of cCS (CCA)

mes”
Rulas for the allegad cunduct of inclted agitation,

gherao and Dharna aga;nst the Director of Accounts,
The applicant having denied guilt, an enquiry uwas

ordered aaz:gyring the pendsncy of which applicant

retired on superannuation. The grievance of the appli=-

cant is that the enquiry is unnecesgarily delayed and

2 )
protracted with the result he is deprived of his pension

r
and other terminal bensfits. According to the applicant,

the snquiry should have been completed within a period
of six months from the date on which charge sheeat was

issued and that having been not done, an order directing

. cancal
the respnndents “£o; L, «.the charge sheet is called for.

The application was admitted and the respon-
So far no reply

2.
dents were given time to Pile reply.

has bsen Piled., e have heard the counsel for the

parties and have seen the application and the matearial
papers, It is aliagad in the application that out of
six witnesses, as mentionad in the annexure to Memo.
of Charge, only two have been ex;minad and remaining

are yet to be examined. Ue do not Pind any justifiable

reason for the enguiry not being completed for such a

w

S eed



long period. Since thé- applicant isf;atired parson
it is absolutely unjust to keep him 1nJ§gg§gﬁagaQ;555;§

tion. Therefore, we ara of ths considered view that

interest of justice demands that a direction még be

given to respondents to complete the gnquiry and pass

“Pinal orders as expeditiously as possible.

3. In the result/tha application ie disposed

of with a direction to ths respondents to complete

the disciplinary proceedings pending against the appli~

cant and tb pass Pinal orders thereon within a period

of three months from the date of communication of this

N .
order. [kedless to say that in his oun interest the

applicant shall cooperate with the enquiry 325?urity
L ‘

for completion of the proceadings. There a%:ii/ga no

order as to costs. D

( A,VU, Haridasan ) \

member (3) - ‘ )?\
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- _Dt,10-8-1994 Deputy Registra |
Opan Court dictation

( A.B. Gb
Member
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1. Secretary, Departmant of Posts, Mini
. 2 inistry of Com
Union of India, Daktar Bhavan.’Neu Dalh{--{]m.l e

zf The ChieP Postmaster General, Andhra Circle, Hyde

3# The Director of Accounts(Postal) A.P.Circle, Abf/'

4{ One copy to Sri. J.V.lLakshmana Rao, advocate, db/

55 One copy to Sri. N.R.Cevaraj, Sr. CGSC, CAT,

64 0Cne copy to Library, CAT, Hyd.
o Cne sparse copy.
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IN THZ CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

THE HUN'BLE MR.H.U.H%RIDHSHN:NEMBER(J)“//

AND

. P
THE HIN'BLE MRALBL,GORTHI ;- MEMBER(A)
Dated: /0/§7c29 -
ORBER/JUBGMENT , —
Mo Ren . /L. 0. ND.

ig——

C.A . N, < 25Tay _
H3T T (WP )

Admitted erd Interim Directions
Issyec

Allovec,
A

—Sispcsed of with direstio

Disfhissed.
Dismissed as Withdrawn.
‘Dismissed for Default,

Rejacéad/ﬁrderad.

ZL/‘ﬁ;ﬂd:dér as to costs.
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